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O R D E R 
 

18.09.2019  By way of last opportunity, Respondent No. 2 -Bank of Baroda 

is given one weeks’ time to file reply affidavit. Rejoinder, if any, may be filed by 

the Appellant within three days thereof.  

 Post the case ‘for Admission (After Notice)’ on 30.09.2019 at 12:00 Noon. 

The appeal may be disposed of on the next date.   
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